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(iv) The Export (Quality Control and Ins-
pection) Act, 1963.

Voluntary Quality Control is exercised
through the following legislations :

(i) Agriculture Produce Grading and
Marketing Act; and

(ii) Indian Standards Institution Certi-
fication Marks Act.

The Government had at one time con-
sideted the question of intreducing a sepa-
rate comprehensive legislation for quality
control of goods meant for intermal con-
sumption, However, considering the com-
plexities involved, the large number of pro-
ducts and the varying situations from arca
to area, it was not considerd feasible to
have any Central Order in this respect.

Amendment of Constitution to take
away Property Right

162. SHR1 B. K. DASCHOWDHURY :

SHRI S, M. KRISHNA :

Will the MINISTER OF LAW AND
JUSTICE (VIDHI AUR NYAYA) MANTRI
be pleased to state :

(a) whether any proposal to amend the
Constitution to take away the property right
from the Fundamental Rights is under
consideration of Government ; and

{b) if so, by what time the decision is
likely to.be taken in this regard ?

THE MINISTER ‘OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI (SHRI NITIRAJ
SINGH CHAUDHARY) ; (a) No, Sir,

by Does not arise.
- Incrcase in Incidents of breaking and

footiug of  wagons uround Calcutta,
. .Howrah and Asansol:

o 163, “SHRT CHANDRAPPAN ; Will the

. MINISTER. . /OF - . RAILWAYS (RAIL
MANTRI) be pleased 10 state :

JYAISTHA 4, 1893 (SAKA)
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(a) whether incidents of breaking and
looting of wagons are increasing in and
around Calcutta, Howrah and Assansol
Zone ;

(b) if so, the reasons thereof ;

(c) the number of such cases during
1968, 1969, 1970 and 1971 so far and the
tolal compensation paid by the Railways on
this account ;

(d) the steps Government have taken
and propose (o take to check such incidents ;
and

(e) the results thercof ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-

THAIYA) : (a), (b), (¢) & (e). The infor-
mation is being collected and will be laid
on the Table of the Sabha.

(d) A statement js attached.

Statement

Steps  taken to check breaking and
looting of wagons ;

(i) In order to avoid tampering with
the consignments loaded in wagons,
they are scaled, rivetted, padlocked
or E.P. Locked and provided with
dunnage (in consignments susceptible
to biceding) ;

(ii) In order to localise thefts, seal
checking is done at every checking
point ;

(iii) Yards and goods sheds etc, are

watched round the clock by the

R.PF ;

(iv) Trains carrying valuable commodities

are escorted by the RP.F, ;

(v) Vulnerable sectors, yards/spots  are

~ patrolled by the R.P.F. wih or
without arms or by R.P.H’ Dog
Squads 3
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(vi) In order to localise bad spots, a
Pilot Scheme has been introduced on
selected pairs of stations on different
railways, which include transhipment
points, where loading and unloading
of affected commodities is closely
supervised ;

(vii) Plain clothes staff of R.P.F, are

deployed to collect intelligence with

a view to tracking down criminals ;
(viii) Special detective staff are detailed
to collect intelligence regarding
receivers of stolen properiy and
raids are organised on their shops/
godowns with the assistance of
Police ;

(ix) Crime Intelligence staff of Rajlways
and the Central Crime Bureau of the
Railway Board are deployed to con-
duct surprise raids to effect red-
handed arrests of the culprits ;

(x) Close co-ordination beiween  the

R.P.F. and the Government Ratiway
Police and the Local Police is main-
tained at various levels to deal
effectively with the criminals and
receivers of stolen property ;

(xi) Special drives are conducted against
the receivers of stolen property and
cases are prosecuted undcr the
Railway Property (Unlawful
Possession) Act, 1965.
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gatfagfer g &1 Seorgs swar & qar
ST gTr 9red fRar S a@sgar g frad
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